51 Re, certain remarks

[Shri R. Venkataraman]

solemn assure that no measure which
this Government will undertake will
in any way affect the interesty of
agriculture or go to the detriment of
agriculture ang to the development
of industry.

%

Sir, the next point which I want to
dea] with ig inflation,

THr  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): 1 think you
can deal with this point after lunch.

The House stands adjourned till
2 P.M,

The House then adjourned
for lunch at fiftynine minutes
Past twelve of the clock,

o —

The House reassembled after lunch
at one minute past two of the clock.
[The Vice-Chairman (Shri R. R.
Morarka) in the Chair].

RE. CERTAIN REMARKS MADE IN
THE HOUSE—contd.

SHRI BHUPESH GUPTA: Sir, 1
have a request to make, and my hum-
ble request to you. Sir, is to convey
it to the Chairman that the words
that Mr. Khuswant Singh use against
me, calling me*** and a *** ghould
not be expunged. The hon. Chairman
gave the ruling- and I would request
him  through you, to reconsider this
ruling and retain these words used
against me***because I would like the
country to know that I have been
called by this name and that I am
such a person, Therefore, my honest
request through you, Sir; to him and
‘tg the office ig that these two words
which have been expunged, by the
Chairman—evep iy they are unparlia-
mentary—should be retained. It is
my request, and an humble request,—
I am the aggrieved party—to restore
these two words in the proceedings
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and direct the presg to publish that
thig gentleman calleq me***. i

SHRI N. K. P. SALVE: 'Sir, itis a
question of the dignity of the House.
Something which ig unparliamentary,
cannot be allowed to remain on the
record of the proceedings of the
House, and, Sir, if Bhupeshda gays
something which is unparliamentary,
we protest against it. He ig
senior leader and if someone else
says something which iy unparliamen-
tary, we would certainly want that
to be expunged, and thig is not a
matter which he should look upon
emotionally. You should convey our
sentiments also.
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(Interruptions) !
SHRI BHUPESH GUPTA: It is my -

privilege, Sir, to have the words

which have been uttered sgainst #me,
retained. Aftep all,....
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*Expunged as ordered by the Chair.
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DR. RAFIQ ZAKARIA (Mahagash-
tra): Sir, with all respect, I would
.like to impresg upon Mr. Bhupesh
Gupta that whai happens in this
House, whether it pertains to ~one
Member or a group of Members, con-
cerng the entire House. It ig the
question of the dignity of the House
as such, It is not something personal
to Mr. Bhupesh Gupta. Any Member
being called 4 *** or ‘sycophant’ for
that reason, ig something which re-
flects on the dignity of the whole
House and, therefore, I would appeal
to him through you, Sir, not to press
for not expunging it. It is not a
question of history. History is not
going to be made, I woulqg like to tell
my friend, Mr. Bhupesh Gupta and
the hon. Member, Mr. Ladli Mohan
Nigam, by these expressions. History
ig going to be made by our deeds and,
therefore, I would again repeat my
request to Mr. Bhupesh Guptg that
he should not press it. In any case,
the ruling of the Chairman is there
and it ig not possible for the press
to take any notice 0of what happens
now so long as that juling stands.
{Interruptions).

SHRI BHUPESH GUPTA: Sijr, I
am grateful to the hon. Memberg for
their advice. I very much value
them even when I disagree with them
on gome matters. But here Sir, this
should be knowp to the country that
there hag come a Membey in  this
House only three davs old, and he
has discovered a Member who has
been in this House for almost 30 vears
as a *** and a ***, and in the interest
of Parliamentary democracy, this
discovery should be known to the
country, :
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SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Sir, * gre
not going to make any history. This
shoulq also be recorded in the pro-
ceedings.
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THE VICE-CHAIRMAN (SHRI
R. R. MORARKA). 1 am not Prepar-
ed to listen to any new issue just
now, til] the speech of the hon, Fin-
ance Minister is over.

——

THE BUDGET (GENERAL) 1980-81
GENEERAL DISCUSSION—contd.

SHR1 R. VENKATARAMAN: Sir.
the House was naturally concerned
with the inflationary situation in our
national economy. Thig was the con-
cern not only expressed by Members
on the other side o the House. It wag
also expressed by all the Members
on thig side as well. Sir, it is a natio-
nal problem and I would not like fo
deal with it in a partisan
manner. It would be idle

—

*Expunged ag ordered by the Chair,



